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CEFT-.ALAI>ir"ISi'x̂ ATIVS TRIHJMAL,
LUCKnOW'BS’;:iCH 

LUCK ov;

O.A»No. 208/92

Indian Institute Sugax R'esesrch 
VJorkshop Svsm Ftaxm Karmchari
Sanah and another

versus

Applicants.

Indian Suqar Cane Ueraarch I-'-'Stitute 
throuqh its Director and another Responce-''ts

Hon. Hr. A.B.Gorthi, Adm. Member.
Hon. Mr. S.N.Prasad,Judl. Member.

(Hon. Mr.il. B.Gorthi/. AcoD'.Menber)

By in~an:̂ f this apolication uneer scctim 19 
of t h e  Admi’̂-istrativd Tribunals -?̂ct,, 1985̂ ,the applicants

who are members of the Indian Institute of Sugar 
fiesearch V.orkshopjEvan Fffixm Karmchari Sangh,' Luclcaow 
have prayed that they be granted facilities^ sucl. 
as medical aid ,as were granted to the regular employees.

The applicants are v̂orlaT.em' d.oing unskilled manual vjork 

in the establishment of respo'-̂ drnt No, 1.. They are

class IV employees. They claim tojbe recjular employees. 
Accordingly^pfay for siLmilar benerits as3are gxven to 
other employees. We find that the applicants have

approached the competent authority vide their 
representation dated 4th March,1991,which according 
to the learned, counsel for the applicant has not yet 
been atc.ended to.

2. In view of the above facts, we consider that
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tl'.is application  may be. disposec o f  at the admission 

stage i t s e l f  vjith the d irection  to respondent Mo. 1

to consic^sr the repreWsBntation which is  at Ann-̂ îKure

to  the application  and. take a clocicion thereo'’'. an 

expe.U tiously as p o ss ib le . The ©.ecisior/of respondent

No. 1 shall be coiTirnuniceted by means o f  a speaking 

order to the applicant within a period  o f  three 

months from che date o f  communicat.ion/of th is  order.

♦
3, Tl'.e a p p lica tion 's  disposed o f  in the above

Shakeel/

terms.No order as to  costs.

rai .MeiTbDer. . 
Lucknov; Dateds 15. 5.92
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